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Il THE CEHTRAL ADMINISTRATIVE TRIEUIAL, JAIFUR EENCH, JAIFUR.
A Ho.d2172000 | . Late of crder: 29.2.2001
Parmanapd, g/ Eh.Daichand, R/ﬁ House Mo.d4l, E.M.Colony
Sendhra Road, Beawar, Distt.Ajmer.
...Applicant.
Vs.
1. Union of India thrcugh the Secratary to the Govt of

India, Mini.cf Labour & Employment, New Delhi.

2. Director General, EZIC, Panchdeep Ehawan, Eota Road,
New Delhi.

2. Regicnal Director, BSIC, Fanchdeep Ehawan, Fhawani

'Singh Rcad, Jaipur.

- ...Resbondents.
Mr.P.N.Jati - Ccunsel for'applicant.
Mr.U.D.Sharma:— Counsel for respondents.
CORAM:
ﬁon'ble Mr.S.K.Agarwal, Judicial Member
Hon'kle Mr.A.P.Nagrath, Administfative.Member.
FER HOM'ELE ME.S.L.ASARWAL, JUDiCIAL MEMEER,
In this ©O.A filed under Sfec.l® cf the Administrative

A Triktunals Act,‘1995, the relief scught by the applicant is:
i) to fdirect the reépondents Lo péy the applizant thé
retiral benefits with 18% interast.
ii) to direct the respondenﬁs to'canﬁlude the enQuiry as
early as possikle. |
2. Rerply has heen filed. In the reply it has been made
-cléar that the praseouticn case haé been closed and how only a
defence case i3 going 5n and the deposition‘of the applicant
%z s continuing from 15.2.2001 and the next date fixed in the
“/////.enquiry is 22.3.2001.
2. In view of fhe progréss made in the enguiry, it will be
evpedient in the interest cof juétice to direct the respondents

department to complete the enguiry within a specified perincd
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sc that cn cﬁnclusion‘cf the prcceedings, the fate u3f>the
applicant may be determined regarding retiral benefits, etc.
4. In view of the facts as estated in the 0.A and the
reply, we direct‘ the respondents to complete the enquiry
pending against the applicant within 4 ﬁonths. It is expé&ted
that the appliéant shal1 cooperate in the enjuiry proceedings
.and in case the applicant dces not coocperate in the enquiry
proceedings, the respondents' department will bevfreg to seek
éermission for'g@anﬁing, fufther ‘time fer concluding the
;disciplinary proceeaingé pending against the applicant.

5. With the aboﬁe direction, the 0.A is disposed of at the

stage of admiseicon, with no crder as to costs.

Lo A
(A.P.Nagrath) ‘ _ (S.F.Agarwal)

Member (A). , o Member (J);



